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अिधसूचना 

नई �द�ली,  3 uoEcj,  2015 

सा.का.िन.

सा.का.िन.सा.का.िन.

सा.का.िन.  832(अ).—के��ीय सरकार, क
पनी अिधिनयम, 2013 (2013 का 18) क� धारा 396 क� 

उप-धारा (1) �ारा �द� शि�य� का �योग करत े #ए नीच े सारणी के (तभं (1) म+ उि�लिखत कारपोरेट काय/ 

मं0ालय के िन1िलिखत �ादिेशक िनदशेक� को नीचे सारणी के त2(थानी (तंभ (2) म+ यथाइंिगत सबंंिधत 

अिधका7रता के िलए कंपनी अिधिनयम, 2013 �ारा उ�ह+ �द� काय< या उ� अिधिनयम के अधीन क+ �ीय सरकार 

�ारा उ�ह+ �2यायोिजत काय< के िनवह/न के िलए अिधसूिचत करती ह ै:-  

काया
लय और अव�थान

काया
लय और अव�थानकाया
लय और अव�थान

काया
लय और अव�थान 

  

 अिधका�रता

अिधका�रताअिधका�रता

अिधका�रता 

  

 

(1) (2) 

(1) �ादिेशक  िनदशेक, 

उ�री ?े0 िनदशेालय मुAयालय, नई �द�ली 

ह7रयाणा, पंजाब, ज
मु-कBमीर, िहमाचल �दशे, उ�र 

�दशे, उ�राखंड राDय और चंडीगढ़ संघ राDय ?े0 

तथा राEीय राजधानी ?े0 �द�ली 

(2) �ादिेशक  िनदशेक, 

उ�र पिFमी ?े0 िनदशेालय मुAयालय, अहमदाबाद 

राज(थान, गुजरात, मGय �दशे, छ�ीसगढ़ राDय और 

दादरा तथा नगर हवलेी संघ राDय ?े0 

(3) �ादिेशक  िनदशेक, 

पिFमी ?े0 िनदशेालय मुAयालय, मु
बई 

महाराE, गोवा राDय और दमण तथा दीव संघ राDय 

?े0 

(4) �ादिेशक  िनदशेक, 

दि?णी ?े0 िनदशेालय मुAयालय, चेJई 

तिमलनाडु, केरल राDय तथा पुडुचे7र संघ राDय ?े0, 

अंदमान और िनकोबार संघ राDय ?े0 और ल?�ीप 

संघ राDय ?े0 
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(5) �ादिेशक  िनदशेक, 

पूवN ?े0 िनदशेालय मAुयालय, कोलकाता 

पिFमी बगंाल, िबहार, झारखंड, ओड़ीशा राDय  

(6) �ादिेशक िनदशेक,  

पूवP�र ?े0 िनदशेालय मुAयालय, िशलांग 

मेघालय, असम, अQणाचल �दशे, नागालRड, िमजोरम, 

मिणपुर और ि0पुरा राDय 

(7) �ादिेशक  िनदशेक, 

दि?ण पूव/ ?े0 िनदशेालय मुAयालय, हदैराबाद 

कणा/टक और आ�T �दशे राDय  

2. सारणी के (तंभ (1) म+ िविनUदV �ादिेशक िनदशेक कंपनी अिधिनयम, 1956 के अधीन उ�ह+ �द� काय/ या 

उ� अिधिनयम के ऐसे उपबधं�, जो अभी �वृ� हR, के सबंंध म+ उ� अिधिनयम के अधीन �2यायोिजत जारी करत े

रह+गे।  

3. यह अिधसूचना राजप0 म+ �काशन क� तारीख को �वृ� होगी। 

[फा. सं. 1/16/2013-सीएल-V] 

अमरदीप \सह भा7टया, संय�ु सिचव 

 

MINISTRY OF CORPORATE AFFAIRS 

NOTIFICATION 

New Delhi, the 3rd  November, 2015 

G. S. R. 832(E).— In exercise of the powers conferred by sub-section (1) of Section 396 of the 

Companies Act, 2013 (18 of 2013), the Central Government hereby notifies following Regional Directors in 

the Ministry of Corporate Affairs mentioned in column (1) of the Table below to discharge the functions 

conferred upon them by the Companies Act, 2013 or delegated to them by the Central Government under that 

Act for the respective jurisdiction as indicated in the corresponding column (2) of the Table below:- 

Office and location Jurisdiction 

 (1) (2) 

(1) Regional Director, North Region 

Directorate, Headquarter at New Delhi.                                                 

States of Haryana, Punjab, Jammu and Kashmir, Himachal 

Pradesh, Uttar Pradesh, Uttrakhand and Union Territory of 

Chandigarh and National Capital Territory of Delhi. 

(2) Regional Director, North Western Region 

Directorate, Headquarter at Ahmedabad. 

States of Rajasthan, Gujarat, Madhya Pradesh, Chattisgarh 

and Union Territory of Dadra and Nagar Haveli. 

(3) Regional Director, Western Region 

Directorate, Headquarter at Mumbai. 

States of Maharashtra, Goa and Union Territory of Daman 

and Diu. 

(4) Regional Director, Southern Region 

Directorate, Headquarter at Chennai. 

States of Tamil Nadu, Kerala and Union Territory of 

Puducherry, Union Territory of Andaman and Nicobar 

Islands and Union Territory of Lakshadweep.                                                                

 

(5) Regional Director, Eastern Region 

Directorate, Headquarter at Kolkata. 

States of West Bengal, Bihar, Jharkhand, Orissa. 

(6) Regional Director, North Eastern Region 

Directorate, Headquarter at Shillong. 

States of Meghalaya, Assam, Arunachal Pradesh, Nagaland, 

Mizoram, Manipur and Tripura. 

(7) Regional Director, South East Region 

Directorate, Headquarter at Hyderabad. 

States of Karnataka and Andhra Pradesh. 
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2.  The Regional Directors specified in column (1) of the Table shall continue to exercise the functions 

conferred upon them under the Companies Act, 1956 or delegated under that Act in respect of provisions of 

that Act, which are still in force.  

 

3. This notification shall come into force from the date of its publication in the Official Gazette. 

 

[F. No.1/16/2013 -CL-V] 

 

AMARDEEP SINGH BHATIA,  Jt. Secy. 
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